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[Dr. A. Kalanidhi]

wipe out the untold misery of the
people of my constituency.

——

13.21 hrs.
Re: ARREST OF MEMBERS

MR. DEPUTY-SPEAKER: 1 have
received a telegram, dated 17th
November, 1980, from Shri George
Fernandes, alleging that he has been
“unlawfully held in  prison since
Saturday,

It may be recalled that according
to a telegram dated 15th November
1980, from the Police  Inspector,
Police Station, Nasik, Shri George
Fernandes was arrested under sec-
tions 143 and 147, IPC and section
135 of the Bombay Police Act and
was remanded to magisterial custody
for two days till 17th November,
1980. This telegram was announced
in the House on the 17th November,
1980.

I have referred the present tele-
gram from Shri George Fernandes to
the Minister of Home Affairs for fur-
nishing a factual note on the matter.

13.23 hrs.

(The Lok Sabha then adjourned for
Lunch till twenty minutes past four-
teen of the Clock).

—y

The Lok Sabha re-assembled after
Lunch qt twenty minutes past Four-
teen of the Clock),

-[MR. DEPUTY-SPEAKER in the Chair]

MATTER UNDER RULE 377—Contd.
MR, DEPUTY-SPEAKER: As a

very special acse, I am allowing Mr.

Ramavtar Shastri and Mr. Pullaiah
to raises matters under Rule 377.

(v) PROBLEMS OF THF UNEMPLOYED
YOoUTH AND THEIR DEMONSTRATION AT
DEeLHI.

A REAIC WEa (TEAT)
SATEAET WE[Ed, FTH &T AT WA a7 |
Uo7 d@T feai-fam a9 e
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¥ g FgAr T W g | & 1977
Fqe § Weed I B den
UF FORE qEgdY | IWaT qrEf
FO9 @7 a9l & TO ¥ A% §&4qT T
FLOF FUS 44 99 gy 7% 1 e
TG & T TGN F UT & AT IT97
HEAT qFHT TF FUT 54 ATE Y TE
g | BEAaET AAT U@ BIAT # AU
swfasg & o fawam &7 wrawT &1 T390
@faT § | "X 3 F "Ea &t
T &HT WS G FA & AW
gl fear wT @ ¥R #1 ooER
gufea fagg &1 amwar #@ & foax

@ @A AR |

qi 3fear a9 fIH AW A
ifemr ®¥w w3 F w@aF TmE-
g= # AW F T A At
AR B FH QAT ST & F AR
FTAR G HGT F A qAAG
TG E | TAFT TAUE 24 qATFELC
F AT FPHC 28 AT qF AT |

qoar # ogd g fF @ A
SUSTTT &1 AT 9 &AW 84 &
FoTe Wi gegratgar av faAr fEr
SHFAE & 24 qAgEL F gfew gwr
FET AR IS FamEr, fqgd w+-
T F¥ A@AEl F AT T AT |
T ST ® AiSal F1 e i
faraT @

¥ a@R & o Aifg €1 a
fAmar FX9 §U SMEEAT # AT FwEar
E & oW @ ¥ ooy oaaw
YRIA B AUATC ALTAAT 37 R
FI T GadT A I wEAH
@ |
(vi) DrougHT CONDITIONS IN RAYAL-

SEEMA AND TELENGANA REGIONS IN
ANDHRA PRADESH

SHRI DARUR PULLAIAH (Anan-
tapur): I would like to bring .to the
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notice of the Government the follow-
ing matter of urgent public impor-
tance under Rule 377:—

It is most painful and unfortunate
that serious drought conditions are
prevailing in Rayalaseema and Tel-
engana regions in Andhra Pradesh.
Anantapur district in Rayalaseema is
one of the chronically drought-affec-
ted areas where the Government is
implementing DPAP programme. With
the failure of rains in September and
October the district is fating serious
famine conditions. All food and
commercial crops have failed com-
pletely. The farmers have not only
lost seeds but also were burdened
with the loans raised for the pur-
chase of fertilisers that are applied
along with seeds into the soil. There
is no fodder for the cattle and the
animals are being sold at throw-
away prices to the slaughter houses.
There is acute scarcity of drinking
water both in rural area and towns,
Small and marginal farmerg and
agricultural labourers are moving
away to far-off places like Bombay,
Guntur and Madras to seek  their
liveslihood.

Since Jdndependence, Anantapur
district has been  affected with
drought conditions for about 20 years
ard the rest of the years also the
rain-fall was below the normal. The
situation is very serious and I request
the Government of India to send a
Central Team to study the situation
and render the full financial assis-

tance to the State Government.
Apart from short-term measures to
meet¢ the drought conditions, there is
imperative need to take up permanecnt
measures like diversion of XKrishna
waters to Rayalaseema, modernisa-
tion of KC Canal ang TBP LLC: and
HLC and formation of large number of
percolation tanks are necessary to miti-
gate the famine conditions in chro-
nically famine-stricken area of Rayala-
seema,
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Diversion of Krishng water to
Rayalaseema necessitates deep-cut at
Mittakondala ridge. This has to be
taken up and completed in all res-
pects before June, 1981, so that there
may not be any bottlenecks later to
complete this portion of the work on
account of impounded water in the
Sreesailam reservoir. The project is
estimated to cost Rs. 161.29 crores
yielding an annual agricultural pro-
duce valued at Rs. 39.91 crores after
irrigation with a benefit cost ratio
of 1.91:1 at 10 per cent interest on
capital outlay, The cost per acre
will work out at Rs, 8,400, The
scheme is financially viable from the
point of benefit cost ratio which is
1.91: 1 at 10 per cent interest on
capital gutlay against the minimum
of 1.5:1 normally.

I earnestly request the Govern-
ment to clear the scheme, i.e., diversion
of Krishna waters to Rayalaseema
which will benefit two lakhs of acres
in Rayalaseema immediately to
usher in an area of plenty and pros-
perity to the otherwise socially back-
ward Rayalaseema region. I also urge
harness the
potential by
projects to

the Government to
under-ground water
taking up the well
increase the irrigation potential in the
Rayalaseema region_

Lastly, may I urge the Governmaent
to start earth work on Bellary-Rai-
Durg-Chitradurg

which the Government has sanctioned

railway line for

for survey so that unemployed agri-
cultural labourers in four famine dis-
tricts of Andhra Pradesh and Karna-
taka, i.e., Anantapur,
Bellary and Chitradurg respectively

Kurnool and

get employment.



